
+ PASSED BY THE LEGISLATIVE Couxcn; OF INDIA. 

(Receiued t?'e assent of the Governor General on ihe 1st &Iay 1860). 

An Act to nn~encl Act XLYII of 1855 ( f o ~  tlzereqz~lation of Ports .ancl Po~t-rlue,~), 
and Act VII of 1858 (for the levy of ~ork-dues at Ports within the Presi- 
dency of Fort St. George.) 

(L 

WHEREAS it is expedient that Port-dues, fees, and charges, leviable under 
. Section X L I X  of Act X X I I  of 1855, if not paid in the Port 

Preamble. 
, ill v~-hicll any such dues, fees, or charges, may under t,he 

said Act have become due and payable, sllall be recoverable in any Port in 
British Indiaby thc Collector of Customs or other Officer authorized to collect 
such Port-dues, fees, and charges, in any such Port, and that in csrtain cases 
Vessels shall be exempt from such dues, fees, and charges : I t  is enacted as 
follows :- 

I. If the Master of any Vessel in respect of which any Port-dues, fees, 

port-dues kc. payable or charges shall be payable under the said Act, shall cause '' One remverab'e such Vessel to leave any Port without hauing discharged by Collector a t  any other 
port. such dues, fees, or charges, it shall be lawful for the Col- 
lector of Customs or other Officer authorized to4 collect the same to require in 
*ting the Collector of Custo~ns or other Officer as aforesaid, in any other 
Port in British India to which such Vessel may proceed or ill which she may 
be, tc  l e y  such dues, fees, or charges; and every Collector or other Officer i;o 
whom such requisition sllall be directed shall proceed to levy such dues, fees, or 
charges in the manner prescribed in Section X L I X  of the said Act ;, and a cer- 
tificate purporting to be made and signed by the Collector of Customs or other 
Officer as aforesaid of the Port ~vIl&e the Fort-dues, fees, or cllarges became 

payable, 
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pa,yable, stating the amount so payable, s11a.U be suaicient prinia fizcie proof fif 

such amount in any pr~ceeding - ~ under the said Section, and also (in case the 

amount payable is disptrted) in any s&seq<&ti proccc&o$ under St6ulion LIx 
of the said Act. 

11. If the Master of any such Vessel shall evade the pajmcnt of art!- 

fin,,, , eva,i,,, Port-dues, fees, or charges payable under the raid Act. hc 
pylnent of Port-dues. slla11 bp liable on to a pcni~l tv not cjxceecling 
five times the amount so paj-ablc. In any prc;ccccling 'ueibrc :i Magistrate for rile 
adjudication of the said penalty, any such certificate ?ls is nlentiouecl in Section I 
of this ,4ct, stating that the Master has e ~ a l l e d  sx~ch ~XL? iuvllt, shall be sufliricnt 

' prima facie proof of the evasion, unless the Master shrill ~11on- to the sntisfactiorl 
of the MR gistrate that the departure of the TTesscl M ithciut having discharged 
t;he dues, fees, or charges payable was caused by stress of veather that 

11-as lawful or reasollable ground fbr such departure. f 

1x1. This Act shall bc read ~ ~ i t l l  and taken as a pa;rt of t,hc said Act 
XXII of 1855, save that any Magistrate having jurisdictioa 

'k 5 =.~onstruotion of Act., under the said Act in any Port, River, or Channel to which . . ' 
t h i ~ e s s e l  may pr6ceed or in ~vhich she may be found, shall be deemed to have 

- 8 ,  

' i ~ ~ r i s d i c t i ~ ~  in any under this Act. 

' < IV. Section I11 ,of Act VTI of 1858 is modified as follows (that is 
?t-aue on Vessels to say)- 
ny Port mcntion- 
.A VII of 1858 V-esels entering any of tlie Ports in the Sclledule to 
,8 hou.1~ without 

ascaargmg or taking in 
the said Act mentioned, and departing fimn such Ports 

cargo. within forty-eight hours without dischar@ng or tnking in 
' illy cargo or passenger therein, shaJ.1 not be c1lar.gec.i with ally Port-clue ; 

and Vessels so entering ancl depa.rt,ing 3s aforesaid within 
Port-due on Vessels 

imving as aforesaid within seve 1 days sh3.U be charged with one half only . of tile 
sewn dap .  

Port-dues leviable -under the said Act. 


